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The
Payment of Wages '(RailwayS) Rules, 1934

Notification No. L. 3070 (1), dated 5th May, 1938
) and (4) of Section 26, tead winh ..

In exercise of the [mv.'rn(unfnr(v] by sub-sections (2), (3 -

of the Pavment of Wages Act, 1936 (IV of 1936), and in supersession of the Payment of Wage, R+ H
i : . v iy
Railways within the meaning of the Government of Indiz A, ..

. LY

Rules, 1937 in so far as they relate to
the Central Government is pleased to make the
as required hy sub-section (5) of Section 26 of the first-named Act, nar

1. Title and application.—(1) These rules may be called the Paymer,

following rules, the same having been previousy b

nely:— e

Wages (*[* * *] Railways) Rules, 1938.

4(1-A) They cxtend to the whole of India [* * *].]

(2) These rules apply in respect of the payment of wages to persy,.
employed upon any [* * *] railway (including factories) by or under a Rajfy,,,
Administration 7[or by a contractor [* ¥ #5). '

2. Definitions.—In thesc rules, unless there is anything repugnant in t,

subject or context—
(a) “the Act” means the Payment of Wages Act (4 of 1936);

(b) “the Authority” means the authority appointed under sub-section (1) of

Section 15 of the Act;
“the Court” means the court mentioned in sub-section (1) of Section |7

of the Act;
“deduction for breach of contract” means a deduction made in

(d)
accordance with the provisions of the proviso to sub-section (2) of

(c)

Section 9,
(¢) “deduction for damage or loss” means a deduction made in accordance

with the provisions of clause (c) of sub-section (2) of Section 7;
(/) 9[* * *]
10((f) ‘Family’ means—
() (a) spouse,and

The word “Federal” was deleted by the Ministry of Labour S.R.0. 429, dt. the 4th March, 1952.

2. The Payment of Wages (Federal Railways) Rules, 1938, were published under the Department o
Labour Noti. No. L-3070(1), dt. 5th May, 1938 in the Gazette of India, 1938, Pt. I, pp. 943~94§« T
word “Federal” was deleted by the Ministry of Labour SR. 0. 429, dt. the 4th March, 195-i- T\T:

Payment of Wages (Railways) Rules, 1937, published under the Department of Labour, Not
L-3070, dated the 10th March, 1937, was rescinded by the

dt. the 4th March, 1952. )
The word “Federal” was deleted by the Ministry of Labour S.R.0. 429, dt. the dth March, 1932

Ins. by the Ministry of Labour S.R.0. 429, dt. the 4th March, 1952.
Deleted by G.S.R. 443, dt. 25-5-1983. ,
The word “Federal” was deleted by the Ministry of Labour SR.0. 429, dt. the 4th March, 1952
Subs. by $.0. 359, dt. 6th Feb., 1961.
Deleted by G.S.R. 443, dt. 25-5-1983.
Deleted by Noti. No. 429, dated 4th March, 1952.
Ins. by G.S.R. 1159(E), dt. 9-12-1988.
[168]

Ministry of Labour, Noti.

—_—

No. SRO. 4%
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R.3l
(b) children whether married o unmarried of railway corvan _
order of precedence et that
(i ‘Dependent relative’ means
(a) dependent parents;
(b) his/her deceased sons’ widows and
(c) unmarried or widowed

residing with and

children;

sister/brother/stephrother provided

o wholly dependent on the rallway servant. ]

(g) “Form mecans a form appended to these rules; ‘

(h) “Inspector” means an Inspector authorised by
Act,

(i) “personcmployed” does not include any person to the payment of whose
wages the Act does not apply:; J

(j) “Section” means a section of the Act:

(k) “paymaster” means the Railway Administration or other person or
persons who may be nominated as such by the Railway Administration
under clause (c) of Section 3; and in the case of a person employed by
a contractor, the contractor:

[y “Chief Labour Commissioner (Central)” means officer appointed as
such by the Central Government;

(II) “Regional Labour Commissioner (Central)” means an officer appointed
as such by the Central Government;]

(m) “contractor” means a person fulfilling, either directly or through a sub-
contractor, a contract with a Railway Administration;

(n) “employer” means a Railway Administration, and in the case of persons
employed by a contractor, the contractor;

(0) words and expressions defined in the Act shall be deemed to have the
same meaning as in the Act.

or under Section 14 of the

12[2-A. Nominations.—The nomination form given by a railway servant in
respect of payment of provident fund deposit shall be treated as the nomination
form for the purpose of disbursement of unpaid wages.]

3. Register of fines.—(1) On any railway where the employer has obtained
approval under sub-section (1) of Section 8 to a list of acts and omissions in respect
of which fines may be imposed, the paymaster shall maintain a Register of Fines
B3in Form C specified in the Schedule to the Ease of Compliance to Maintain
Registers under various Labour Laws Rules, 2017].

(2) At the beginning of the Register of Fines there shall be serially entered and
numbered the approved purpose or purposes on which the fines realised are to be
expended.

(3) When any disbursements are made from the fines realised, a deduct entry
of the amount so expended shall be made in the Register of Fines and a voucher or

11. Subs. by G.S.R. 443, dt. 25-5-1983.
12. Ins. by G.S.R. 1159(E), dt. 9-12-1988.
13. Subs. for “in Form I by G.S.R. 154(E), dt. 21-2-2017 (w.e.f. 21-2-2017).
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receipt in respect of the amount shall be afﬁxe'd to the Register, [f more [k
purpose has been approved, the entry of the disbursement shall a]g, ingi a g
Ca[e lh
¢

purpose for which it is made.
14/(4) Where no fine has been imposed on any employee in a Wage.p .
“nil” entry shall be made across the body of the register at the end of th:nod’a

period indicating also in precise terms the wage-period to which the “nil"wage‘
€n[ry

f deduction for damage or loss.—(1) On every railway iy

4. Register o
deductions for damage or loss are made, the paymaster shall maintain the Rey Ich
ity

required by sub-section (2) of Section 10 13{in Form C specified in the Scpe, |
the Ease of Compliance to Maintain Registers under various Labour gy ;UT t
es,

2017].
16[(2) Where no deduction has been made from the wages of any —
be made across the body of the registe, ate[}in

;

in precise terms the wage-period to Whigh
¢

relates.]

a wage-period, a “nil” entry shall
end of the wage-period, indicating also

the “nil” entry relates.]
5. Register of wages.—A Register of Wages shall be maintained by evey

employer [* * #]17 in such form as the paymaster finds convenient. The g,

Register shall include the following particulars—

(a) the gross wages of each person employed for each wage-period;

(b) all deductions made from those wages, with an indication, in each cage
of the clause of sub-section (2) of Section 7 under which the deducti()n’
is made;

(c) the wages actually paid to each person employed for each wage-period

and the date of payment.
5.A. Combined form of Register.—Notwithstanding anything contained
a combined (alternative) form is sought to be used by the
f work for compliance with the provisions of any
reunder, an alternative suitable form in lieu of any
be used with the previous approval

18[
in these rules, where
employer to avoid duplication 0

other Act or the rules framed the
of the forms prescribed under these rules may

of the Chief Labour Commissioner [(Central)]®.]

6. Maintenance of Registers—The register required by Rules 3, 4 2, 5
and 8(3)] ?![including registers maintained in lieu thereof in accordance with the
provisions of Rule 5-A] shall be 2[maintained up to date, kept and preserved for

14. Ins. by G.S.R. 443, dt. 25-5-1983.

15. Subs. for “in Form II” by G.S.R. 154(
16. Ins. by G.S.R. 443, dt. 25-5-1983.

17. Deleted by G.S.R. 443, dt. 25-5-1983.

18. Ins. by S.0. 3513-PWA/RIly/Rules/Am., dt. 4-11-1965.
19. Ins. by G.S.R. 443, dt. 25-5-1983.
20. Subs. for the word and figure “and 5” by the Ministry of Labour SR.0.711, dt. 24-3-1955-
21. Ins. by $.0. 3513-PWA/RIy/Rules/Am., dt. 4-11-1965.

22. Subs. by G.S.R. 443, dt. 25-5-1983.

E), dt. 21-2-2017 (w.e.f. 21-2-2017).
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three years after the date of the Jagq ¢y
produced before the Inspector on dem

171

try made in them, 4 the workspot and be
and at the workspot]:

produce the registers before the Inspecto
or any other place specified by him.]

The registers shall normally be Maintained j
maintained in any other language than En
shall be available.

7. Places for displaying notices.—The [

(Central)]® shall spgcify such place or places on the railway, other than factories,
as he thinks fit (herel.nafter referred to as “specified place” or “specified places”)
for the display of notices, lists and rules under Rules 8, 12 and 16,

8. Notice of wage-period, and dates of Payment and the names and
addresses of Inspectors.—(1) The paymaster shal] display in a conspicuous place
at every station of establishment, within his Jurisdiction, a notice in English and
Hindi or in the language (if that be not Hindi) of the majority of the persons
employed at such stations or establishments, as the case may be, showing—

() the wage-period for which wages are payable; [* * *]26
(if) the days or dates on which wages are to be paid;
27[(iii) the days or dates on which unpaid wages are to be paid; and
(iv) names and addresses of Inspectors having jurisdiction.]

_ n English, but where they are
glish, a true translation thereof in English

Regional Labour Commissioner

(2) Every such notice shall be maintained in a clean and legible condition.

(3) A copy of every such notice and of any alteration therein shall be sent to
the Inspector not less than two weeks in advance of the day or date on which wages
are to be paid.

28[8-A. Supervision of payment.—On direction of the Inspector, the
paymaster or his representative at the workspot shall pay wages to the employed
person under his supervision.] o

9, Prescribed authority.—(1) The ?°[Regional Labour Commissioner

(Central)] shall be the authority competent to approve, “nder_SUb'segtiOI:i () dOf
Section 8, acts and omissions in respect of which fines may be imposed and under

—

23. Ins. by G.S.R. 443, dt. 25-5-1983.

24. Ins. by G.S.R. 443, dt. 25-5-1983.

25. Subs. by G.S.R. 443, dt. 25-5-1983.

26. Deleted by G.S.R. 443, dt. 25-5-1983.

21. Ins. by G.S.R. 443, dt. 25-5-1983. i
28. Ins. by G.SR. 443, dt. 25-5-1983 (w.e.f. 11-6-1983).
29. Subs. by G.S.R. 443, dt. 25-5-1983.
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sub-section (8) of Section 8, the purposes to which the procceds of fines g
applied. S shal p,
30[(2) The Chairman of the Staff Benefit Fund Committee functioning j
:I,On:\l railway., production units of the railways and other railway ()rganéj .l,n Cach
independent of a zonal railway, shall be the prcscribcd authority with Wh!:dt"’"\.
ut}10unt required to be deposited under clausec () of sub-section (1) of'Scctior:m the
of the Act shall be deposited and who shall deal with the amount so deposi 25-A
the manner prescribed in Rule 18-B.] Stied in

) 10. Application in respect of fines.—Every employer requiring the pow
impose fines in respect of any acts and omissions on the part of employed pchr et
shall send to the 3'[Regional Labour Commissioner (Central)]— ~O8S
(a) a list, in English in duplicate, clearly defining such acts and omissiong-
ation itself does not intend to be U:c

(H) 1in cases where the Railway Administr
sole authority empowered to impose fines, a list in duplicate, showin
by virtue of office, such of its officers as may pass orders imposing ﬁnfs‘
tablishment on which any such officers may impose

and the class of es

fine.
11. Approval of list of acts an
Commissioner (Central)] may, on receipt of the list pre
e considers necessary, pas

Rule 10, and after such inquiry as h
the list referred to in clause (a) of Rule 10 either—

(a) disapproving the list,
ther in its original fo

approving the list ei
h list shall be deemed to

d omissions.—The 32[Regional Labour
scribed in sub-rule (a) of

s orders in respect of

rm or as amended by him,
have been approved under

€2
in which case suc
sub-section (1) of Section 8:

Provided that no order disapproving or amending the list shall be passed unless
the employer shall have been given an opportunity of showing cause orally or in
writing against such order.

— _The employer shall display at or near the main entrance
cified places, a copyY in English,

fied place or spe
thereof in the language of the majority of the

12. Posting of list.
f the list of acts and omissions

of every factory, and at the speci
together with a literal translation
persomns employed at such factory or place, ©
approved by the authority prescribed under Rule 9.

13. Persomns authorised to impose fines.— (1)
Railway Administration,

a person employed by a
or by a person holding an appoi

Railway Administration,
referred to in clause (») of Rule 10.
(2) In the case of persons employed by a contractor, no fines ma

by any persomn other than the contractor:

e may be imposed upon
her than the

d in the list

No fin

by any person ot
ntment name

y be imposed

(1) and sub-rule (2) ins. by G.S.R. 1159(E); dt. 9-12-1988.

30. Original R. 9 renumbered as sub-rule
31. Swubs. by G.S.R. 443, dt. 25-5-1983.
32. Subs. by G.S.R. 443, dt. 25-5-1983.
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ovided that a contrac
Prloc'llitics ’m(d ho actor who runs more than one establishment in two or
D, ~
mOfCh ; oval of the S cmploys not less than 50 persons in one locality, may
. e < d 1¢ SU T ey R . : . { g ay,
with the app 1pervisor, delegate his power to fine to hi B
in that locality. y his representative

33[Proced ' i

(1;4&0 lﬁnc ghﬁ;0b£0§n:l;02231ng (:'mcs and deductions for loss or damage.
] ( R sed and no deduction for damages

: : ages or loss under
sub S;C;ill(z:a;] ‘)A‘ Z;SI;C::O“ 10 of the {\Cl, shall be made from aEpcrson employed
.byl;e e o On. llrau}({n'excepl in accordance with the procedure laid down
n e oo g he ailway ar_ld until the employed person has been given
an Opp y ol showing cause against such imposition or deduction.]

(2) No fine shall be imposed on and no deduction for damage or loss shall
be masle from. the wages of a person employed by a contractor until thc“ érson
authOl"lsed to impose the fine or make the deduction has explained crsonZII‘ to
the said pf:rsop the act or omission or damage or loss, in respect of V\E)hi(;h the )f:me
or qesl.lc_tlon 1S PrOPOSe.d to be imposed and the amount of the fine or deduction
;ZZ;: ' :elz tll)]re(ip;s;i rtlo impose and has heard his explanation in the presence of at

_15. Informathn to paymaster.—The person imposing a fine or directing the
making pf a deduction for damage or loss shall (unless such person is a paymaster)
at once inform the paymaster of all particulars necessary for the completion of the
register prescribed in Rule 3 or Rule 4, as the case may be.

16: Deductions under the proviso to sub-section (2) of Section 9.—(1) No
deduction under the proviso to sub-section (2) of Section 9 shall be made from the
wages of an employed person who is under the age of fifteen years or is a woman.

(2) No such deduction shall be made from the wages of any employed person

unless—
(a) there is provision in writing
requiring him to give notice 0
(i) the period of this notice does not exceed fiftee
whichever is less; and
(i) the period of this notice does no

in the terms of contract of employment

f the termination of his employment; and
n days or the wage-period,

t exceed the period of notice which the

employer is required to give of the termination of that employment;

(b) this rule has been displayed in English and in the language of the
majority of the employed persons at 0O near the main entrance of the
factory, and has been SO displayed for not less than one month before
the commencement of the absence in respect of which the deduction is

made; and
(c) a notice has been displa

and at the specified place OF' S aces
of the persons from whom the deduction 15 pro

yed at or near the main entrance of the factory

pecified places concerned giving the names
posed to be made, the

33. Subs. by S.0. 890-PWR/RIy/Rules/Am-» dt. 11-3-1965.

PR
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number of days, wages to be deducted and the condition (if anv
which the deduction will be remitted: Y) on
Provided that where the deduction is proposed to be made from all the per
employed in any departments or sections or factories of the Railway, it Sha:]()"‘
sufficient, in licu of giving the names of the persons in such departments, sectin.
or factories, to specify the departments, sections or factories affected. 'on
(3) No such deduction shall exceed the wages of the person employed for ¢
period by which the notice of termination of service given falls short of the peri he
of such notice required by the contract of employment. =
(4) If any conditions have been specified in the notice displayed under clay
(¢c) of sub-rule (2), no such deduction shall be made from any person whg h;e
S

complied with such conditions.

34717. Annual Returns.—Every employer shall, on or before the Ist day
February in each year, upload unified annual return in Form III on the web porta]
of the Central Government in the Ministry of Labour and Employment givip,
information as to the particulars specified in respect of the preceding year: s

Provided that during inspection, the inspector may require the production of
accounts, books, registers and other documents maintained in electronic form o
otherwise.

Explanation.—For the purposes of this rule, the expression “electronic form”
shall have the same meaning as assigned to it in clause (7) of Section 2 of the
Information Technology Act, 2000 (21 of 2000).]

18. Advances to person employed by a contractor.—(1) An advance of
wages not already earned shall not ordinarily exceed the amount equal to two
calendar months’ wages of the employed person. In exceptional cases, the amount
of such advance may, with the previous sanction of the 3°[Regional Labour
Commissioner (Central)], be made to the extent of four calendar months’ wages.

(2) The advance may be recovered in instalments by deductions from wages
spread over not more than 12 months in the case of ordinary advance and 20 months
in the case of special advance. In no case shall the amount of instalment exceed

1/4 of the wages earned in one month.

e.f. 29-1-2019). Prior to substitution it read as:
e 1st day of February in each year

34. Subs. by G.S.R. 54(E), dt. 29-1-2019 (w.
istry of Labour and Employment

«“17. Annual Returns.—(1) Every employer shall on or before th

upload annual returns in the Form III on the web portal of the Min
giving information as to the particulars specified in respect of the preceding year. )
le annual returns 10

(2) Every employer on or before the st day of February in each year may fi :
the Form III to the Regional Labour Commissioner (Central) giving information as to the particulars

specified in respect of the preceding year:
Provided that during inspection, the inspector shall require the production of the acc
1 form or in electronic form, as

register and other documents if the same are maintained in manua

ounts, books.
the

“electronic form™ shall have the

case may be.
-rule, the expression Act, 2
y (o1 %

Explanation.—For the purposes of this sub
same meaning as assigned to it in clause (r) of Section 2 of the Information Technolog

(21 of 2000).™
35. Subs. by G.S.R. 443, dt. 25-5-1983.
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(3) The amounts of all advanceg sanctio

be entered in a register *®(in Form C specif;
compliance t0 Maintain Registers under vario

establishments, all amounts of undisburseq
on account of death of an employee or op
known, shall be transferred to the Staff Bep,
the expiry of three years.

(2) The amount referred to in sub- ,
together with relevant details in Form ilull icf ltl);hé}l]]ati):r:aerf) OSStlti? ol
18-B. Manner of dealing with amounts e fund
the Chairman, Staff Benefit Fund under RuJe 1.
of the Fund for four years.

—(1) The amounts deposited with
8-A shall remain with the Chairman

(2) As soon as po§51ble the Railway Administration will publish in any two
newspapers circulated in the language commonly understood in the area in v):/hich
the factory or the establishment in which the undisbursed wages were earned, is
situated and will exhibit them on the notice-board of the factory or establishme,nt.

(3) The prescriPed authority shall release the money to the nominee or to that
person who has claim to this money and which has been decided by the competent
Authority/Court.

18-C. The amount deposited under Rule 18-A shall be applied by the Chairman
of the Staff Benefit Fund to meet the expenditure for the purpose prescribed for
Staff Benefit Fund.

18-D. The family member/dependent relative of employed person to make
claims.—The spouse or children and where the employed person does not have
spouse or children, the dependent relative in the order of precedence given in clause
(f(ii) of Rule 2 can make claims of the amount at any time within seven years
during which time the wages remains with the paymaster for a period of first three
years, as specified in Rule 18-A(1) and then credited to the Staff Benefit Fl_lnd. In
such case, only the principal amount as remaining with the paymaster deposited by
the paymaster with the Chairman, Staff Benefit Fund Committee shall be payable

to the claimant.]

19. Procedure, costs and court-fees.—The Qrocedure to be followed by the
authorities appointed under sub-section (1) of Section 15 and thfa courts mentioned
in sub-section (1) of Section 17 of the Act, the scales of costs Whl'Ch may be allowed
in, and the amount of court-fees payable in respect of, proceedings under the Act
to which these rules apply shall be such procedu.re, scales ar}d amgunt as are from
time to time prescribed by the State Government in the exercise of its powers under

the Act in that behalf for the Authority or Court concerned.

36. Subs. for “in Form V" by G.SR. 154(E), dt 21-2-2017 (we. 21-2-2017)
o Rules 18- to 18-D ins. by G.SR. 1159(E), dt 9-12-1988.
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g (R4
20. Abstracts.—The abstracts of the Act and of the rules made there - 2
be displayed under Section 25 shall be in Form I'V. Unde,,
3.4, 5, %%[5-A], 6, 8, 12, 1539 ,

21. Penalties.—Any breach of Rules -
able with fine which may extend to two } ang
IUndr
&q

f)

18(3)] of these rules shall be punish

rupeces.
FORMS
Editorial Note: Drastic amendments to the Forms under this Rule have been made py §-
arious Labour Laws Rules, 2017, Rule 1 ang ’,y }f“a‘e of
‘ <0 “’h)(}-.

Compliance to Maintain Registers under v
provide as follows:

“1. Short title and commencement.—(1) These rules may be called the E;
isters under various Labour Laws Rules, 2017. ase of

(2) They shall come into force on the date of their publication in the Official Gazeqqe

[These Rules came into force on 21-2-2017, vide G.S.R. No. 154(E). dated 21-2_—)0,7]
r certain labour related laws.—(1) Notwithstang
s ing

Compliance to Maintain Reg

2. Maintenance of registers unde
anything contained in any rules made under the,—

Building and Other Construction Workers (Regulation of Employment , ”

n

)
Conditions of Service) Act, 1996 (27 of 1996);
Contract Labour (Regulation and Abolition) Act, 1970 (37 of 1970);

(€2))

(iiir) Equal Remuneration Act, 1976 (25 of 1976);

(iv) Inter-State Migrant Workmen (Regulation of Employment and Conditions of
Service) Act, 1979 (30 of 1979);

(v) Mines Act, 1952 (35 of 1952);
Minimum Wages Act, 1948 (1 1 of 1948);

i)
(vii) Payment of Wages Act, 1936 (4 of 1936);
Sales Promotion Employees (Conditions of Service) Act, 1976 (11 of 1976); and

(viii)
(ix) Working Journalists and Other Newspaper Employees (Conditions of Service) and
Miscellaneous Provisions Act, 1955 (45 of 1955);
the combined registers in the Forms specified in the Schedule” to these rules shall be maintained either
electronically or otherwise and used for the purposes, of the aforesaid enactments and the rules made
thereunder, as specified therein.

(2) If the combined register referred to in sub-rule (1) is required for inspection by the
concerned Inspector appointed under any of the enactments referred to in the said sub-rule,
the concerned persons shall make available the combined registers or provide the necessary
particulars for the purposes of accessing the information, as the case may be.

(3) Where any register referred to in sub-rule (1) is maintained in electronic form, then,
layout and presentation of the register may be adjusted without changing the integrity. serial

but not otherwise.”

number and contents of the columns of the register,
e of Compliance to Maintain Registers under various La

e 144.

bour

Full text of the Schedule of Eas
Laws Rules, 2017 containing Forms A to Forms E is printed at pag

FORM I
40rx * *x]
38. Ins. by S.O. 3513/PWA/Rly/Rules/Am., dt. 4-1 1-1965.
39. Subs. by S.R.O. 711, dt. 24-3-195S5. . o 3(30)
7. published in the Gazette of India, Extra., Part II, Section “4=

* Vide G.S.R. 154(E), dated 21-2-201

dated 21-2-2017, No. 126.
Form I omirted by G.S.R. 154(E), dt. 21-2-2017 (w.e.f. 21-2-2017).

40.
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2[ForM III
[See Rule 17]

Unified Annual Return

particulars:

PAYMENT OF WAGES (RAILWAYS) RULES, 1938

(a) Name of the establishment

Address of the establishment. House No./Flat No.

Street/Plot No.

177

Pin Code

(p) Name of the employer \

Address of the employer. House No./Flat No.

Street/Plot No.

Town ‘ District State

Pin Code

E-mail ID Telephone Number

Mobile Number

(c) Name of the manager or person responsible for supervision and control of

establishment

Address House No./Flat No. Street/Plot No.

Town District State Pin Code
E-mail ID Telephone Number Mobile Number

B. Employer’s Registration/License number under the Act me
below:

ntioned in column (2) of the table

(Regulation of Employment and Conditions of
Service) Act, 1996

[iSI. No. Name Registration If yes
(Registration
No.)
1) () 3) 4)
1. The Building and Other Construction Workers

2. The Contract Labour (Regulation and Abolition) Act,
1970

41. Form I omitted by G.S.R. 154(E), dt. 21-2-2017 (w.e.f. 21-2-2017).

42. Subs.by G.S.R. 353(E), dt. 1-5-2015 (w.e.f. 1-5-2015).
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BE The Inter-State Migrant Workmen (Regulation of
) Act, 1979

Employment and Condition of Service

The Employees’ Provident Funds and Miscellaneous

* Provisions Act, 1952
5. The Employees’ State Insurance Act, 1948 ]
6. The Mines Act, 1952 \
Notice of opening under Regulation 3 of Coal Mines
Regulation, 1957 or Regulation 3 of Metalliferous
Mines Regulation, 1961
7 The Factories Act, 1948 T
8. The Motor Transport Workers Act, 1961 ﬁ\
9. The Shops and Establishments Act (State Act) [
10. Any other Law for the time being in force ™
C. Details of Principal Employer, Contractor and Contract Labour:
1. Name of the principal employer in the case of a contractor’s establishment |
s Date of commencement of the establishment ——
3. Number of Contractors engaged in the establishment during the year T
4. Total Number of days during the year on which Contract Labour was |
employed
5 Total number of man-days worked by Contract Labour during the year
6. Name of the Manager or Agent (in case of mines)
7. Address House No./Flat No. Street/Plot No. Town :
District State Pin Code
E-mail ID Telephone Number Mobile No.

D. Working hours and weekly rest day:

1. Number of working days worked during the year
2. Number of man-days worked during the year

3. Daily hours of work

4, Day of weekly holiday

E. Maximum number of persons employed in any day during the year:

SL.
No.

Males Females Adolescents
(between the age
of 14 to 18 years)

Children (below [ Total
14 years of age)
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£, Wage rateas (Category Wise):
"Cateeory Rates of No. of workcrs
Wages Regular ”
' “ontract
Male | Female | Children | Adol
¢- | Male | Female |Childre
scent e Ad()]ct-
scen
Highly
skilled
/
Skilled
/
Semi-
skilled
PR
Un-
skilled
G. (a) Details of Payments:
Gross wages paid Deductions Netwvages paid
Incash | Inkind Fines Deductions Others Incash | Inkind
for damage
or loss

L

(b) Number of workers who were granted leave with wages during the year:

Sl
No.

During the year

Number of workers

Granted leave with wages

H. Details of v

arious welfare amenities provided under the statutory schemes:

Sl
No.

Nature of various welfare amenities

provided

Statutory (specify the statute)

It is to certify that the above informat
with the all provisions of Labour Laws app

Place I

1. The Act ap

Abstract of the Paymen

3[1600] a month.

2. No employed person can g

43. Subs.by G.S.R. 1159(E), dt.

plies to the payment of wages to

DECLARATION

FOrRM IV

Whom the Act affects

9-12-1988.

Sign he

ion is true and correct and also I certify that I have complied

licable to my establishment.

re I

t of Wages Act, 1936, and the Rules Made Thereunder

persons in this factory receiving less than Rs

ive up by contract or agreement his rights under the Act.

—
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3. “Wages™ means all remuneration payable to an employed person on the fulf)

HiTTe s
contract of employment ik
It include bonus and any sum payable for want of a proper notice of discharge

It excludes-
t. water, medical attendan.
CC, tw .

(@) the value of house-accommodation. supply of ligh
amenity or of the Central Government, ey
(b) the employer's contribution fo

travelling allowance or concession or

any service excluded by
a pension Or provident fund.

other special €x nses entailed by
Y the empy,
" s

(c)
(d) any gratuity payable on discharge.

Responsibility for and Me

«ible for the payment under the Act of wages 1,

S Person,

loying persons 1s responsiole for payment to the Pe
l:--f-“

thod of Paymen’

4. The manager of the factory 1s respon
employed under him, and any contractor emp

he employs.
v t of wages at intervals i
xed for the payment of wages atinic not exceeding one mogy,

5. Wage-periods shall be fi
6. Wages shall be paid on a working day within 7 days of the end of the wage-period (or win

10 days if 1.000 or more persons arc employed).
The wages of a person discharged shall be paid not later than the second working day afe; .

discharge.

7. Payments in kind are prohibited.
Fines and Deductions

8. No deductions shall be made from wages except those authorised under the Act (4,
[ 4

Paragraphs 9-15 below).
9. (1) Fines can be imposed only for such acts and omissions as the employer may, with the
ed at or near the main entrance of the

previous approval of the Supervisor, speci
factory and after giving the employed person a

fy by a notice display
n opportunity for explanation.

(2) Fines—

(a) ghall not exceed
period in which fine is imposed]:

(b) shall not be recovered by instalments, or later than sixty days of the date of imposition;

(c) shall be recorded in a register an rposes beneficial to the employed

persons approved by the Supervisor.
om duty can be made only on account of the absence of the

d be working and such deductions must not exceed an amount
time he was absent in that

4"[three per cent of the wages payable to him in respect of that wage-

d applied to such pu

10. (a) Deductions for absence fr
employed person at imes when he shoul
to his wages for the wage-period at the

which is in the same proportion
period is to the total time he should have been at work.

(b) If ten or more employed persons, acting in concert, a
use and without due notice, the deduction for absence can include wages for eight days

bsent themselves without reasonable
in lieu of

ca
notice, but—
(1) no deduction for breaking a contract can be made from a person under 1
(2) there must be a provision in writing which forms part of the contract of employment.
requiring that a specific period of notice of intention to cease work not exceeding 13 days
or the period of notice which the employer has to give to discharge a worker, Mus
given to the employer and that wages may be deducted in lieu of such notice;
(3) the above provision must be displayed at or near the main entrance of the factory:

5 or a womam

44. Subs. by G.S.R. 1159(E), dt. 9-12-1988.
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o ;

) no deduction of this nature can be made until 4 notice that this deduction
(4) Cliom

made has been posted at of near the main entrance of the f
& no deduction must exceed the wage
(!

which is to be
actory

s of the employed person for the
notice he gives of feaving employment, is less than the notice he should given under his
contract | |

peniod by which the

11 Deductions can be made for damage to or Josg of goods expressly entrusted to »
o o for loss of moncey for which he i< required to account.
m::« neglect of default.
Such deduction cannot exceed the amount of the dama
Jfter gIVInE the employed person an Opportunity for explanat

12. Deductions can be made, equivalent to the v

n employed
where such damage or Joss i due

ge or loss caused and can be made only
jon.

alue thereof, for house-accommodation, amenities
or services (other than tools and raw material) supplied by the employer provided these are accepted

by the employed person as a part of the terms of his employment and have in the cace of amenities
and services been authorised by order of the Central Gon emment.

13. (a) Deductions can be made for the recovery of advances or for adjustment of over-payment
of wages.

(b) Advances madc before the employment began can only be
or wages for a complete wage-period but no recov
expenses before employment began,

recovered from the first payment
cry can be made of advances given for travelling

(c) Advances of uncarned wages can be made at the paymaster’s discretion during employment.
14. Deductions can be made for subscription to and for re

payment of advances from any
recognised provident fund.

15. Deductions can be made for payments to cooperative societies approved by the Central

Government or to the postal insurance, subject to any conditions imposed by the Central Government.
Inspections

16. An Inspector can enter in any premises, and can exercise powers of inspection (including

examination of documents and taking of evidence) as he may deem necessary for carrying out the
purposes of the Act.

Complaints of Deductions or Delays

17. (a) Where irregular deductions are made from wages or delays in payment take place, an
employed person can make an application in the prescribed form within 6 months to the Authority

appointed by the local Government for the purpose. An application delayed beyond this period may
be rejected unless sufficient cause for the delay is shown.

(b) Any legal practitioner, official of a registered trade union, Inspector under the Act, or other

person acting with the permission of the Authority can make the complaint on behalf of an employed
person.

(c) A single application may be presented by, or on behalf of number of persons belonging to the
same factory, the payment of whose wages has been delayed.
Action by the Authority

18. The Authority may award compensation to the employed person in addition to ordering the
payment of delayed wages or the refund of illegal deductions.

If a malicious or vexatious complaint is made, the Authority may impose a penalty not exceeding
Rs 50 on the applicant and order that it be paid to the employer.
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AV R P
Appeal againsi the Authority
19. An appeal in the prescribed form against a direction made by the Authority may b '
) § ) 7ff'~-_‘.

within 39 days in Madras, Bombay, Calcutia, to the Court of Small Causes and elsewhere 16 45, I ,
e Lresa

Court—
(a) by the paymaster if the total amount directed to be paid exceeds Rs 300,

(b) by an employed person. if the total amount of wages withheld from him or his ¢,
i el
' Ko

exceeds R 50
(c) by a person directed to pay a penalty
19-A. Pavment of undisbursed wages.—(1) If all amounts payable to an emploved o
. - TR0
wages could not or cannot be paid on account of his death before payment or on accoun ;- &
E v . . - of 1.
whereabouts not being known. shall be paid to the person nominated by him in this behalf.
(2) Where wages remain undisbursed because no nomination had been made by the empl
. . - Ty
person or for any rcason such amounts could not be paid to the nomince of the employed perugy, ... ¢4
, - N ung)
the expiry of three years from the date the same had become payable all amounts of such undisy, 1l
Ted
wages shall be transferred by the accounts officer to the Staff Benefit Fund before the expiry o .+
- e

fiftecenth day after the last day of the said period of three years.
19-B. Manner of dealing with deposited amounts.—The amounts of undisbursed wages deposiy.s
with the Chairman Staff Benefit Fund shall be applied by him to meet the expenditure for the pu;p:“

prescribed for the Staff Benefit Fund.]
Punishments for Breaches of this Act

20. Anyone delaying the payment of wages beyond the due date. or making any unauthoriseq
y if prosecuted with the sanction of the

for a malicious or vexatious application

deduction from wages is liable to a fine up to Rs 500, onl
Authority or the Appellate Court.
21. The paymaster who—

(1) does not fix a wage-period, or

(2) makes payment in kind, or
(3) fails to display at or near the main entrance of the factory this abstract in English and in

the language of the majority of the employed persons, or
(4) breaks certain rules made under the Act,

is liable to a fine not exceeding Rs 200.
A complaint to this effect can be made only by the Inspector or with his sanction.

FORM V

"5[* * %]

4S[FORM VI
[See sub-rule (2) of Rule 18-A]
Form to deposit the Undisbursed Wages

From
(Give here name and complete address of the paymaster)

To
The Chairman,

Staff Benefit Fund
Subject: Transfer of amount of undisbursed wages.

45. Form V omitted by G.S.R. 154(E), dt. 21-2-2017 (w.e.f. 21-2-2017).
46. Ins. by G.S.R. 1159(E), dt. 9-12-1988.
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S A required under sub-rule (1) read with sub-rule (2) of Rule 18-A of the p
S :

a) fy
) Rules, 1938, 1 transfer the amount of Rs tyment of Wages

(Rn‘llwﬂ,\’-“ .................................

(Amount in figures)
o s LS e s cserassss oo ) from Suspense Head
.Dcposil

(Amount in words)

paid wages' to the Staff Benefit Fund.
un

The above-mentioned amount represent all amounts payable as wages to person(s) enlisted in
AnnexUTeS 1&11 cmploycd Hsssmasie RRR (mention the name and address of the establishment)
which remained undisbursed because cither no nomination had been made by the employed person(s)

or for any reason such amounts could not be paid to the respective nominee(s) of the employed
pchOﬂ(S)- The relevant details are furnished hereunder:—

|, Particulars of the relevant wage-period

...................................................

(Mention the detail of the wage-
period)

2. Number of cases in which all amounts payable
to an employed person as wages, remained
undisbursed for want of nomination (details as
per Annexure [)

...................................................

3. Number of cases in which all amounts payable to
an employed person as wages could not be paid
to person(s) nominated by employed person(s)

(Mention the number of such cases)

Signature of the paymaster/officer
authorised

Designation

Name and address of the establishment
or rubber stamp thereof

Place...............
Date.........c.uuee
ANNEXURE I
S1. No. Name and address Wage-period Amount payable
of the employee
1 2 3 4
1.
2
3.
Total
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ANNEXURE 11

Name and address
of nominee(s)

3
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ml. Name and address
No. of the employee
| 2
|
1.
2:
3.

Wage-period

‘

Total]




